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Nen Delhi this tlie tZth rlay r:f November, 7,AA?

Eon'ble Smt.Lakshmi Swaminathan, Vice Chairman(J)
Eon'ble Shri A.P.Nagrath,Hember (A)

Es. Sub-f nspet:tor Chet. Eam
llo . Ii- 1 759 ,

S,/O Strr i Cha.nrler Rhat't,
R/o Yillage-Kasa.r,
P. O- Baharlurgarh ,

Distt. Rohta.li,
Har;'atta

Ap1> i i ca.nt.
( By Adr,'ocat e Shr i Sachin Chauhan)

VEESUS

l.Union of fndia through
i ts Secretary,
Ministr-v of Home Af fairs,
Nor tl't B I ock ,

New Dellri.I
*
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\ i.

, .t-

2. Jo int Commiss ioner of
Special Branch,
Pol ice Headrluarters,
I'ISO Building,
New Delhi.

Pol ice,

I.P.Estate,

accordance with law. (

(Snt. Lakshni Swaninat
Vice Chairran(J)

t

3. Deputl' Commi ss ioner
Special Branch,
Police Headqua.rters,
NISO Building,
Ner+ Dellri.

of Pol ice,

T. P. Est.ate,

. . IlesPottrierrt s

O R D E R (ORAI)

(Hon'ble Smt.Lakshmi Swaninathan, Vice Chairman(J)

Af ter hearing Shri Sa.chin Clrarrhan,lea.rtterl (:otlnsel f or

the app I icant for some t. ime , lte seeks perm i ss i on to

withdraw the OA with libert.y to the applicatrt to agitate

the matter f urther if he is aggr ieved

2. Permiss ion to rsi th<lraw the OA is granted '

Accordipgly OA is dismissed as withdrawn with l iberty to

the auul icant iu

{^-*
(A. P. Nagrarth)

Hember (A)
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